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AOl‘ No. V_II OF 19‘12, .

PASSED BY THE GOVERNOR GENERAL o INDTA 1IN COUNGIL

. "(Recewed tlw assmt of the. Governor Gener ol on t/w 26‘757» Mmclzf"
o : - 1918) R :

An Act to m&ke certain; prov1s10ns regardmg
the application of the law in force in
~the Presidency of* Fort William in
Bengal, the Province of Bihar and
Orissa and the Province of Assam.

HEREAS a Governor and an Executive Council
have been appointed - for .the P1e81dency of
Fort William i Bengal; -

~And whereag, by Proclamation pubhshed under-;

- Notification No. 290, dated the twenty-second day
- of March 1912, the Governor General in Council,
with the sanction: of His Majesty, has been _pleased
~to declare and appoint that, on and from the first day
of April 1912, the territory mentioned in Schedule A. .
- shall be and continue sub;ect to the sald Pres1dency :
of Fort William in Bengal ; -

And whereas, by Proclamation pubhshed under

Notification No. 289, dated the twenty-second day of

March 1912, the Governor General, with the sanction
of His Majesty, has been pleased to constitute the
territory mentioned in Schedule B to be, for the pur-
poses of the Indian Councils Act, 1861, a Province
. to which the provisions of that Act touching the
making of Laws and Regulations for the peace and
good government of the Presidencies of Fort St.

George and Bombay: shall be applicable, and to direct
that the said Province shall be called the Province
of Bihar and Orissa, and further to appomt a Lieu-
tenant-Governor of that Province ;

, And whereas, by Proclamation pubhshed under
Notification No 291 dated the twenty-second day

of
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of March 1912, the Governor General in Oouncﬂ

with the sanction and approbatmm of the Seoretary.
of State for India, has beer pleased to take un
his immediate a,uthomty and management ]
mentioned  in Sehedule C, which. was formerly ine
cluded within the Province of Rastern Bengal and
Assar, and to form the same inte a Chief Commis-
s1onersh1p, to be called the Chief 00mm18s1onersh1p of
Assam, and further to appomt a. Oh1ef Commissioner
therefor ;

And whereas it is expedlelt to make certain
provisions. regarding the application of the law in
force in the terntomes aﬁected by . the said  Pro-

- clf\,ma,tlons, -

It is hereby enacted as follows :—

Short title {1, (7) This Act may be called the Bengal Bihar
e t, and: Ovissa amd Assam Laws Aet, 19125 and.

mencement, :
| (2) Tt shall come 1nto force on the ﬁrst day of
Aprll 1912, ,

Saving of 2. The Ploclamatlons referred to in the: preamble
temitorial  shall not be deemed to have effected any change in
applioation of 41,6 territorial application of any enactment, notwith- .
' standing that such enactment- may be- expressed to
apply or extend to-the territories for the time. bemg
under a pa,rtlcular administration. ;

© Constrastion 8. All enactments madeby any auﬁhoutym British :

. of certain )
Toforonces in India, and all’ notifieations, orders; schemes; rules,

* ensctments forms and by-laws issued, made or p1es011bed under

;’;ff;‘gfym sueh: enactments, which, 11nmed1ately before' the

mentioned in COMMmencement of this Act, were: in force inm, or pre-

‘Schedules A, seribed:for, any of the territory mentioned in Schedule -
- BadC A Schedule B or Schedule O, shall, in their applica-
' tion to that territory, be construed ag if references
therein to the authorities, territory or . Gagzettes
mentioned in column ¥ of Schedule I Were'referenc'es
to-the authorities, tervitory or Gazettes respectlvely ,
mentioned ‘or referred to oppos1te thereto in column: 2 -
of that Schedule :

Provided that the Grovernor General in Council =

may, by notification: in. the Gazette of Ind:la, direct
: - that




. which, at.the commencement thereof, is pending in or

VII of 1905.
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‘that. any functlon of the Chief Oommlssmner of

Assam under.any such enactment, notification, order, -
scheme, rule, form or by-law shall be discharged by
the Geovernor Gemneral in Oouncﬂ and not by the‘
sald Chief Commissioner. :

4< There shall ‘be a Board of Revenue for the Oonstitution. - J
of Board of :

| P10v1nce of Bihar and Orissa, to which the provisions Rovenue in
2. of the Bengal Board of Revenue Regulation, 1822; Bihar and
~and the Bengal Board of Revenue Act, 1850 shall Ollm «

so far as may be, apply. :
5. For the purpose of fa(:lhtatmg the apphcatlon Powers of

to the territory, or any part thereof, mentiomed in Jomrind
Schedule A, Schedule B or Schedule C of any cnact- ernments for
ment passed before the commencement of this Act, or ety
of any notification, order, ‘scheme, rule, form ‘0r by- of enact-

law made under any such enactment,— = . ments.

(a) any Court may, subject to the othel pro-
visions of this Aet, construe  the: enact~
ment, notification, order; scheme; rule,
form or by-law with such alteratlons,
not affecting the substance, as may be
necessary or proper to adapt it to the
matter before the Court ; and

(b) the Local: Government may, by notification
“in the loeal official Gazette, direct by
what officer any authority or power shall
be exerciseable ;. and. any such notification-
shall have eﬁect as: if enacted in thlS“'—”’”
“Act. 3 '

‘6. Nothing in this Act shall affect any ploceedmg Pendiné

pmceedin’grs.
in respect of any of the terr1t01y mentioned in-
Schedule.- A, Schedule B or Schedule C; and eyery

such proceeding shall be continued. as. if tms Act had

not been passed.

-1, The enactments. specified in Schedule E are Amendments
hereby amended to the extent and in the manner ? Gf Acts.
specified in the fourth column thereof.

8, The Bengal and Assam Laws Act 1905 is Repeal
hiereby repealed: :

. SCHEDULE A.
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| SCHEDULE A. |
L (See sections 3, Sand'6) S

. T PresipENcY or Fort

" The Chittagong Division,"cgi)i:_dp_lk‘i"‘siﬁgg“the 'd'istfic‘bs of
Chittagong, the Chittagong Hill-tracts, Noalkhali:.and -
- Tippel’a;’ ; . . . ) Y ) S
the Dacca Division, comprising the districts of Ba;kagrga,ﬁj,
- Dacca, Faridpur and Mymensingh; -~ T S
the Rajshahi Division, comprising the districts of Bogra,
‘Dinajpur, Jalpaiguri, Malda, Pabna, . Rajshahi and
Rangpur, - , ‘

N Purt 17 e
The Burdwan Division, comprising the districts of Bankurs,
~ Birbhum, Burdwan," Hooghly, Howrah and Midnapur;
the Presidency Division, comprising the town of Caleutta =
and “the districts of J essore,. Khulpa, Murshidabad, = -
-Nadia and the 24-Parganas; and o BREERN

. the district of Darjeeling.

———

SCHEDULE B.
- Tz Provinom or Brmar axp Orzssa, Co
" The districts of Bhagalpur, Monghyr,  Purnea ‘and ‘the
Santhal Parganas, in the Bhagalpur Division ;" =

the Patna Division, comprising thegdisfrictsfotf” nga;

Patna and Shahabad ; P ST
~the Tirhut Division, comprising the districts “of Champa-
ran, Darbhanga, Muzaffarpur and Saran 5o
 the Chota Nagpur Division, comprising - the districts of
Hazaribagh, Manbhum, Palamau, Ranchi and Singbhum ;
and o . o S )
the Orissa Division, comprising the districts of Angul,
. Balasore, Cuttack, Puri and Sambalpur. :

SCHEDULE G, |
THE. PROVINGE OF Assax.

The Assarh Vélley Districts Division, comprising the diétﬁcﬁs’ v
of Darrang, Garo Hills, Goalpara, Kamrap, Lakhimpur,
Nowgong and Sibsagar ; and o : o

thg
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the Surma Valley and Hill

ond Assam Lows.

:rizg

Distriots Division, comprising

the districts of Cachar, Khasi- a,nd ¥ amtla, Hllls, Lushal '
Hills, Naga Hills and Sylhet :

SCH EDULE D

(8ee section 3. )

- Part 1. —OOnsh'uctwn of “enactments, eto., o force

um the-

territory mentioned in Schedule A (the Presidency of Foré

William in Bengal).

References,

Constructions,

1. The Local Government of Bengal .

2. The Local Governmént of Eastern
Beiigal and Assam.

-8, The Board of Revenue for Eastern
Bengal and Assam.

4. The Chief Controlling Revenue-
Authority.

5. The Ohief Revenue-Authority .

6. 411 officers aad official bodies not
mentxoned in the foregoing clauses
2 %0 b (except the Treasurer of
Charitable Endowments) whose
authority. extended,  immediately
before the- commencement of this
Act, over the Province of Eastern
Bengal ‘and - Assam generally, in-
clusive of the territory mentioned
in Part I of Schedule A:

7. The local official Gazette (English or
Vernacular, as the case may be) of
_ the Government of Easteln Bengal
“-and Assam.

The Governor in Councﬂ of Fort
William in Bengal,

The Board of Revenue for Bengal,

1 (2) The respective cfficers and. official-
bodies who immediately before
the commencement of this . Act
exercised similar functions in
the Provinee of Bengal ; or -

(b) such other officers or official -
bodies,  respectively, as the
Governor in Council of Fort
William in  Bengal may, by
notification in the local offieisl
Gazette, direct,

The local official Clazette (Engheh or -
Vernacular, as' the case may be) of
" the Government of Bengal.

Part I1,
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SCHEDULE D—contd.

Part ':II.-—Oonstmction of enacftvmkeﬂfés,,,etc.,,
- Bchedule B. (the Provinee of  Bikar

. territory mentioned in
- and Orissa). . '

. foree in the

References, , Coustructions. e
'8, The Liocal Government, of Bengal, N " S
. . | +The Local Government of Bihai and
9, The Yocal Government, of the Central [ Origsa. . B : '
Provinces, .
10, The Board of Revenue for Bengal , |

11, The Chief Controiling Reveﬁue-
Authority,

12, The Chief Revenue-A_uthoriby.; :

13. The Court of~Wardé of the Central
Provinces, .

The Superinteﬁdent of Government

14.
"~ Wards in the Central Provinces,

15,

Central Provinces,

16, Al officers and official bodies not
. ‘mentioned in the foregoing clauses
. 8 to 16 (except the. Treasurer of
" Charitable Tndowments) whose
-authority “extended, immediately

before the commencement of "this.

Act, over the Province of Bengal
generally, inclusive of the territory
mentioned in Schedule,B.

- 17. The local official Gazette

(Bnglish qp
Vernacular,

as the case may be) of

“the Government of Bengal or the

. Chief Commissionership of ~the
Central Provinces.

The Judicial CommiSsiongr of.the'

r The Board of Revenue for Bihar and
Orissa, - '

J

The High Court of Judicabure at. Fort ~
WVi_]_lia'm_’in Beugal. e

Such officérs or _ official bodies, respec-
tively, as the Local Government may,
by notification in the local official .
Gazette, direct. ; : B

e
A
A o

The local official - Gazette - (English or -
Vernacular, as the case may be) of the -
Govel‘nment of ‘Bihar and Orissa,

Z’dﬁ Ir.
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and Aseom. Ligws..

1

SCHEDULE D—-conchI

Pmt TIT.—Construction of enactments, etc., in force " t/ze}‘

territory J memﬁwned i Sc/LeduZe C. (tﬁe P’i'

ovinee of ,Assam)

References.

- Constructions. -

The Liocal Government of Bengal

The Local Government of Eastern
Bengal and Assam, -

The Board of Revenue for Bengal -

The Board of Revenue for Eastern
Bengal and Assam,

The Chief Controlling. Revenue- |
Authority.

The Chief Revenue-Authority .

All officers and official bodies not
mentioned in the foregoing clauses
18 to 23 (except the Treasurer
of Charitable Endowments) whose
authority ‘extended, immediately
before the commencement of this
Act, over the Province of Eastern
Bengal and- Agsam ' generally,
inclusive of the territory men-

- tioned in Schedule C..

The Chief Commissionership of

o Assam.

26 The local official - Gazette (Hnglish

or Vernacular, as the case may

be) of the Government of Bengal

or the. Government -of Bastern

Bengal and Assam,

18,
- 19.

20,
21,

22

23,
24,

- 25,

j]
}
! .
J . .

Such officers or official bodies, respect-
ively, as the Chief Commissioner of

Assam may, by mnotification in the
local officin]l Gazette, direct,

The territory mentioned in Schedule C,

The local official Gazette " (English or
Vernacular, as. the case may be) of
the Chief Commxssmnershlp of Assam, -

SCHEDULE E.

(See sectron 7.)

9 g DO
" Year. | No. Short title. Amendments,
1877 I | The Specific Relief | In section 45 ( /), for the words ¢ the
: Act, 1877. - | Lieutenant-Governor of -Bengal’?
substitute the words. « the Governor
in Councﬂ of Fort Wllham in.
. ‘Bengal.” ‘
1882 XV | The Presidency Small | In section 93, for the words - < and
.| Cause Courts Act,| Bombay '’ substitube the words
1882, “ Bombay and Fort- William in
N ) Bengal ” and -omit the words *“the .
: Lieutenant-Governor of Behgal.”*
- 1903 X | The Victoria Memorial | In section 2 (Z) (&), foi the words
: . Act, 1903, ““ the Lieutenant-Governor . . of
o . Bengal ’ substitute the words « the
) Governor of Fort William in Bengal.”
1910 X | The Indian Museum | In section 2 (I) -(c¢),-for the words
i Act, 1910, “ the Lieutenant-Governor of Bengal’”
substitute the words  the Grovemm
of Fort William in Bengal ”

The Chief Commxsswner of Asaam. O



